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-APPLICANT

(By Advocsts- Mr.Akash C3i»)
VERSUS
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Now Dslhi.
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0 R D E R (ORAL)
Bit Shankec Raiu« Mtyjber (Judicial)^-

The grievance of the apx^icant in this ca^ is
revaluation of his an^er ^eets, whioh according to him
is necessary, as on retotailing the applicant.'s marks
are enhanced. It is contended that the applicant has

done fairly well, but his an^er sheets have not been
revaluated in accordance with the rules, as such by

this 0,A« a prayer has been made by the ^licant to
direct the re^)ondents to revaluate the answer ^eet.
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,  VP have carefully considered the contentions of the
learned coun^l of tlP applicant, who has utterly failed

.  . , ginn which envi^ges re-valuation,
to fumidi any provision, wni n

^  allowed, each candidate who remains
If such a request is aiiov^

«.^«essful in the election or in the e.a.„lnation ,
resort for revaluation, vddch cannot be done in

V

3. V# do not find any nerit to the present O.Aj. which
is accordingly dismissed at the admission itself.
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CShanker Raju)
Menh® t" (Judic ial)
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